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f - "IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
W . : NEW DELHI
. 0.A.No. 1305 1988
T.A. No, ’
DATE OF DECISION_7.12.1989,
- Shri Raj Kumar Tiehan - Applicant (s) "‘
Shri Sant Lal . . Advocate for the Applicant (s)
Versus
Union of Indiz & Ors Respondent (s)
!
- Smt, Raj Kumari Chopra Advocate for the Respondent (s)
CORAM :

The Hon’ble Mr, 8,C. MATHUR, VICE CHAIRMAN

The Hon’ble Mr. ' o

Whether Reporters of local papers may be allowed to see the Judgement ?

To be referred to the Reporter or not ?
Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulated to all Benches of the Tribunal ?

o=

JUDGEMENT

The short point in this case is that the applicant

claims that he is senior to his colleagues mentionad in

'Annexupe A-1 of fhe app;ication; who have already been allowed

arrears of salary w.2.F« 1.10.,1968 by Lhe rGSpondenté and a

similar dscision was takgn\in the case of Shri,Kiéhori l.al- Baboota

gentioned'at 5re No. 12 of Annexure A-1,.decided by this

Tribunal on 20.1.1939; It has been stated by the learned

counsel for the applicant that Shri Baboota has been givan

all the érrEars by the respondents we.e.f. 1,10,1968 in Movembsr, 193¢
“and it will bé discriminatory if a senior person affectad by

the same order under the same circumstances is no§ g;uéh up

the sama relisf,

2, The learned counsel for the respondents raised a

objection on the ground of limitation and secondly she cited
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a case of Prahalad Singh VYs. Uninn of India & Anothers

( Judgements today-1989-(2)-3C=270 ) uhere the Supreme Court

has not yet accepted the principle\that a judgement in a
particular case will autoﬁatically apply to others who were
not party to ﬁhét case and the matter has been roferred to the.
Lapger.Bench For a consideration and on that accou&t no relief
was granted to Shri prahaléd Singhs In view of this we may
not consider the” judgement of this Tribunal in A.K. Khanna Us.
Union ot India & ‘Ors. referred to in the judgement of Shri

Kishori Lal Baboota, The fact, however, remain that the respondents

. have paid the arrears of salary to the persons junior to the

applicant w.2ef¢ 1.,10.,1968 and it would amount to discrimination

if the same relief is not provided to the senior person, affected

by the same order dated 15,3.,1985 of the P.M,G., Delhi Circle,
New Delhi, viz Memo No. StaFF[E-ZOoUIII/Pﬁ ( Annexure A< to the

application),

3. . In view of the above,.the application is allowsd and it
is directed that the respondents may make the paymnt of the arrears
of salary due to the applicant w.2.f, 1.10,1968 within, a pariod of
thres. months from the date of receipt of this order, TheTe will be
no order as to cosfs.
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( B.C. MATHUR )
VICE CHAIRMAN



